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for the services of the financial
year 1081-82 be taken into consi-
deration.”

MR. DEPUTY-SPEAKER: The
question is;

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consolida-
ted Fund of the State of Assam for
the services of the financial year
1981-82 be taken into consideration.”

The motion was adopled
MR DEPUTY-SPEAKER:

we will take up clause by
consideration of the Bill

Now,
clause

The question is:

“that clauses 2 and 3 stand Dpart
of the Bill”

The motion was adopted.
Clauses 2 and 3 were added to the
Bill

The Schedule, Clause 1, the Enact-
ing Formula and the Title were added
to the Bill.

SHRI R. VENKATARAMAN: I
beg to move:

“That the Bill be passed.
MR. DEPUTY-SPEAKER: The
question is:
“That the Bill be passed.”

The motion was adopied.
13.27 hrs.

The Lok Sabhg then adjourned for
Lunch till thirty minutes past four-
“teen of the Clock.

—
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Prov.) Bill and Prev. of
Blackmarketing ang Maint.
of Sup. of Essn. Com. ..
(Amdt.) Bill

The Lok Sabha reassembled, after
Lunch, at Thirtyfive minutes past four-
teen of the Clock,

[MR. DEPUTY-SPEAKER in the Chair]

ESSENTIAL COMMODITIES (SPE-
CIAL PROVISIONS) BILL—Contd.
PREVENTION OF BLACKMARKE-
TING AND MAINTENANCE OF
SUPPLIES OF ESSENTIAL COM-
MODITIES (AMENDMENT) BILL.
—Contd.

MR. DEPUTY SPEAKER: We will
now take up further consideration of
the motion on Essential Comrmnodities
(Special Provisions) Bill ang the
motion on Prevention of Blackmar-
keting and Maintenance of Supplies

of Essentia] Commoditie; (Amend-
ment) Bill.

Shri Bhuria was on hig legs. He
has spoken for one minute. He may

resume his speech.

o fasile fag v four (dmqem )
ITreaesT wgRa, W faq agyr s
arqer  2qr wE foar ar TS 99wy
qui W w1 WY HiE wew @ fear
2, 33% fau ¥ wrowt e qaE AT |

gqrenw wHEa, § falndi @&y
F wRedi & WO G4 GIAT | gAY
FAA TN E AW A «rOE
frgusaw t f§ 97 o
I Uiy w3 & O vawr 7 fadg
FQ@ § | A4 1975 ¥ gRET qig
ot wic 39 fifcae ¥ woic 3w &
At wr age  fadew gor a1 1 g
@1 ®r W WY, AW F aEnw ¥
e W W ani oW Arfwfead wic
TEWNEA@I R AT R I T ¥
Fror 2w w1 ash & gre frwme gt o
& agar orfe ok RO A @
TEET BT ¥ WA CER @06 TR )
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Ft 0¥ ¥ fau, uw s@F fog
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EHT AW 3g Sw™ gnIr |

_ ¥ WY ¥ g @ AAdg Sy
off ¥ oY fadas wega Peurd, sesr
4 gada w@r g1 wafgm

SHRI BAPUSAHEBR PARULEEKAR
(Ratnagiri). Mr. Deputy Speaker, Sir,
rise not gppose the objects of the
Bill and we on this side have never
opposed the steps taken by the Go-
vernment to do effectively with the
persons indulging in anti-social or

similar activities. However, some
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of the hon members from that side
who spoke the other day made men-
tion that that some knowledge has
dawmed upon the opposition members
and now they have stopped opposing
this motion; but when the previous
Bill, namely, Prevention of Black-
marketing and Maintenance of Sup-
plies of Essential Commodities was
passed, we staged a walk out and now
we are supporting the objects of
very clear in order to keep the re-
cord straight that at thai time the
walk-out was not for the purposes
the Bill. [ would like to muke it
of opposing the objects of the Bill
but it was because of the law of de-
tention which according to us was a
law of the Jungle; and we are go-
verned by the rule of law and it is
our say and 1t w’'ll be our say that no
person should be kept behind bars
unless opportunities have been given
to him to defend himself against the
charges; it was because  of that we
staged a walk out. I would like to
repeat 1t that that walk out was not
stagej because we wanted to oppose
the objecls of that particular Bill.
This particular act came t0 be passed
first in the House in 1854 and the
provisions were made stringent by
making amendments in 1976. I would
like to ask the hon. Minister whether
during all these years and even after
making the law stringent by amend-
ments in 1976, the prices have come
down? What I mean to say is that by
making the provisions stringent the
prices will never come down; It
requires a strong political will and
strict implementation of the law.

[Surr HARINATH Misra in the Chair]
13 hrs.

Now I would like to invite the
attention of the hon. Minister to the
fact that the implementation of these
laws is not properly made. So, I
wanted to make & submission that
some provisions should be incorporated
in the Bill with regard to implementa-
tion. I had the opportunity to con-

Bill and Prev.

Maint. of Sup. of Estn.
Com. (Amdt.) Bill

duct many cases under this particular
Act, and if we see the decision of the
court we will ind that the courts were
compelled to acquit the accused not
because of any wrong provision of law
or because of any deficiency in the law
but because of the investigation pro-
cedure, because the panchas were
brought by the police, the habitual
panchas were brought. In 99.5 per cent
of the cases, the panchas turned hostile.
The Panchnamas of the property were
not properly made and the Magistrates
and the judges were compelled to
acquit the accused though there was no
lacuna in this particular law.

This is not the only case. Since 1954
we have COFEPOSA. We have Preven-
tive Detention, Then we have Prevéh-
tion of Blackmoney Act. It is about
a year that we had passed the Preven-
tion of Blackmoney Act. At that time,
1 remember the hon.” Home Minister
said, if this law is legislated and the
powers are given to the executive to
delain persons against whom there is
a suspicion that they are indulging in
such activities, it is very likely that
in a few months we will bring down
the prices. I would like to pose a
question and ask the hon., Minister to
tell us what is the position since the
passing of this particular Bill by which
we have {aken this draconian power
to delain the persons behind bars with-
oul trial. I want to know whether the
prices have come down. This is what
you have said in the preaf®le.

“whereas for dealing more effer-
tively with persons indulging in such
anti-social activitie and the evil of
vicious inflationary prices,...."”

But I submit that even with the passing
of this measure, this objective will not
be achieved. The preamble is a con-
fession on the part of the Government
that by legislation the prices cannot
be brought down. Therefore, I would
request the Government to consider
seriously what steps the Government
would be required to take to -achieve
this ob)ective.

As far as-the Bill is concerned, I
find that only four amendments are
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sought to be made to the original Act
of 1954. The first provision is that
instead of the appeals lying fo the
judicial authority when the collector
used to conflscate the goods, the forum
is changed and appeals are to lie to
the State Governments. The second
amendment is that the offence is made
non-bailable. The third amendment is
that special courts are being establish-
ed. I do not know why they are in
favour of speciil courts when they had
developed an allergy for special courts.

MR. CHATRMAN: The circumstances
may be special.

SHRI BAPUSAMEB PARULEKAR:
may be special,

Maybe there are special circumstances
on the basis of which the amendments
are being made. The fourth amend-
ment is that a minfmum sentence of
three monthg is prescribed. By bring-
ing these four amendments, do  you
seriously feel that the prices of essen-
tial commodities will Ge Brought down?
M you ask me, I wiil honestly say that
even if you make the law more strin-
gent, the prices will not come down.

There is another interesting aspect
of the Bill. Clause 1(3) of the Bill
says that 1t shall cease to have effect
on the expiry of five years. Govern-
ment feeljthgt with these four amend-
ment#, within five years the pr.ces
will come down. I would ask the
Minister, since the passing of the
Prevention of Blackmarketing Bill pro-
vrdlqg for detention, how many per-
song have been detained and what is
the price index now? Thjg will show
that none of the objectives mentioned
to this House by the Minister have
been achieved.

On page B8, in the statement of ob-
jects and reasons, it is mentioned that
there are a large number of court
cases pending under the principal] Act
all over the country and the price rise
eontinued unabated in the years 1979
and 1980 and therefore, this amend-
ing Bill is being brought. As you ob-
served, Mr. Chairman, there are
special circumstances and this may be
one of se special circumstances, i.e.

1446 15,
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backlog of 76,000 cases. But surpris-
ingly the provisions have not been
made applicable retrospectively. Clause
2 says-

“provided that the amendments
specified in gectiong 7 to 11..”—I fee]
the word ‘sections’ is wrong, be-
cause only section 8 is amended, at
least that amendment they shall
have to accept—‘sfall not apply to,
or in relation to, any offence under
the principal Act committed before
the commencement of this Act....”

So, you yourself say that the jurisaic-
tion of the special courts will not ex-
tend to those 76,000 cases which are
pending as mentioned in the state-
ment of objects and reasons. There-
fore, in what way are you going to dis-
pose of those pending cases? I do not
know why those cases are mof being
brought under the jurisdiction of the
special courts. I request the Minister
to explain why this should not be made
applicable retrospectively and why it
should be only prospective,

Coming to clause 5, this is an amend-
ment to Section 6¢c of the principal
Act. In this the authority to file ap=
peals, has been given to the State
Government instead of the judicial
authority. I do not know the reason-
ing. The only reasoning which I tried
to hunt out from the Statement of
Objects on page 7 is that in order to
ensure availability of essential com-
modities to the consumers provision is
being made for preferring apoeal
against the order of confiscation to the
State Government. How by preferring
an appeal to the State Government in-
stead of the Sessions Judge or the
Judicial Magistrate, the prices are to
come down? I would very much like
io be enlightened by the hon, Minis-
ter on this particular point.

Kindly consider the difficulties
which the people will be experienciag.
The persons who have committed the
offence should be dealt with very seve-
rely. But at the same time, it is our
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duty to see that the innocent per-
gons do nol suffer. Supposing an
offence is commutteg in a remote
village ana the goods are confiscated.
Formerly under the Act of 1854 or
1076 the person used to go to taluka
place to file an appeal with the sessions
judge or the magistrate If villagers
are charge-sheeted and arrested, how
many of them will be in a position to
go to the Btate capital? That may
be told to us by The hon. Minister. At
the same time, he may also tell the
logic behind this particular amendment,

Ingtead of making these offences
non-bailable I would like that some
strifigent steps should be taken. I would
fike to make a submission and a very
périous submission that a distinetion
ghould be made between offences ol an
orfinary nature and B¢ offences of
Boarding and black-marketing. Not
#isplaying the items and ptices on the
bodird Is an offence and black-market-
ing and hoarding is also an offence, If
you read the entire Act, the punish-
ment and the bail provision
are the same, 1 respecttully
submit that by thizs way, we are goiug
t0 make grave injustice to those people
Who are petty shopkeepers. ] am re-
minded of a case. In a village there
was 5 small shop where total commodi-
tles were not worth Rs. 1000. That man
displayed the prices on the board with
a chalk. There was a shower and in
the shower the board was washed
away. At the instigation of somebody,
#e was arrested by the police. If that
be the case, then he will not be able to
get ball And the minimum punish-
ment is three months. Kindly con-
sider the difference between serious
offences and petty offences. That is why
1 say that this Bill has not been pro-
perly drafted.

MR. CHATRMAN: You mean to say
that the offences thould be categorised.

SHRI BAPUSAHEB PARULEKAR:
Yes, Sir.

Bill and Prev.
Maint. of Sup. of Essn.
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Then the hon. Minister has made
the offences non-bailable. I would res=
pectfully submut that by making the
offences non-bailable it will not be
possible io curb and check this nus-
chief. Non-balable offence is not an
offence where bail cannot be granted
and the bail cannot be considered as
a matter of right. But even there the
Magistrate would release {he man on
bail

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
AND IRRIGATION AND CIVIL SUP-
PLIES (RAO BIRENDRA SINGH):
Why do you bother?

SHRI BAPUSAHEB PARULEKAR:
There is a proviso that any person
shall not be released on bail unless he
is under the age of 16 years or is a
woman or is a sick or infirm person.
Such a serious step has to be taken
against black-marketeers and hoarders
only.

With reference to special courts, I
may submit that the special courts are
establjshed to try person who commit
such offences and the powers are given
to the Magistrate. But here the abet-
tor has been made to stand on a
differgnt footing. The abettor is a
person who commits the offence of a
serious nature. He should be dealt
with severely. In clause 8 there is a
provision to release him on bail That
should be checked.

It we take into consideration all
other provisions on which I will speak
when I move the amendments, this Bill
as a whole—I am sorry to say—is not
properly drafted, the implementation
would not be proper and the objective
will not be achieved. It is very neces-
sary that it shoulg be sent o the Select
Committee so that s threadbare dis-
cussion on every clause, every provi-
sion of the Bill, could be had. Though
I support the objects of the Bill, I do
not support the draft of this particular
Bill, which contains many lacunae.
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*SHRI V. S. VIJAYARAGHAVAN
(Palghat): Sir, I support this Bill I
congratulate the hon. Minister for
bringing this measure, which 1s meant
io deal with blackmarketeers, hoarders
ana profiteers.

It 18 the State Governments which
have to implement thus law There-
tore, we must see that they do imple-
ment 1t and there is no let-up in the
implementation. Why 1 say this 1s
that .ast time when the Preventive
Detention was cnacted for effectively
dealing with blackmarketeers, who deal
in essentia] commodities, the Govern-
ment of Kerala and the Govermment
of West Bengal openly said that they
would not use Preventive Detention
against the blackmarketeers. This
stand of these State Governments en-
couraged the blackmarketeers and re-
sulted in further price rise. These
State Governments could not raise a
little fingre agaibst the elements who
were responsible for price rise. There-
fore, the Central Government should
think about a mechanism whereby the
law passed by Parllament can be im-
plemented effectively ever if the State
Government hesitates to do that.

My friend, Shri Balanandan of ihe
CPM supported this Bill. He wanted
the punishment to be for 5 years in-
stead of 2 years as is provided in the
Bill While I am happy that he sup-
ported it, I wonder whether he sincerely
meant it, The reasons is that his
party which is running Government in
to States had refused to use preventive
detention against the very same ele-
ments who are meant to be punished
by this law. Any way, I hope the State
Governments run by his Party will
implement the law.

The country is facing a terrible in-
flationary situafion. It is said that the
rate of inflation is aroused 18 per cent.
This has pushed up the prices and the
Governmeant will have to take very
stringent measures to deal with that.
I want to say a word about the officials
who are entrusted with the task of

Maint. of Sup. of Essn.
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implementation of! these laws The
Governmeni should see to it that the
officials do not misuse the provisions
ot the Bul. The Governmeni should
also see to 1t that while .mplementing
ithe law honest citizens are not put to
harassment.

Once again suppoiting this Bill, I
conclude.

SHRI R. L. BHATIA (Awmuilsar): Mr.
Chairman, I was surprised to listen to
Shri Parulekar, who was i1eferring to
special courts. He piobably forgot
that during the Janata rule so many
special courts were constituted against
politicians, against the opponents and
good citizens. We are having special
courts for summary trial only against
anti-social elements like blackmar-
keteers and hoarders. So, he should
not object to this. He was very plous
in his intentions. So far as the objects
of the Bill are concerned, he is one
with ug But he was mentioning that
suppose a vendor in a village has com-
mitted some office, he will have to
spend a lot of money to go to the
court which will be difficult for him.
So far as anti-social elements are con-
cerned, whether they are in the vil-
lages or towns, they must be punished
whatever the circumstances.

This Bill 1s being brought forward
to curb hoarding and check blackmar-
keting. 1t is a fact thaf we brought
forward an amending Bil] in 1976, but
its provisions were not sufficient to
punish the anti-social elements We
had to plug the loopholes and that is
why this Bil] is being broughi forward.

At present there are over 50,000 cases
in the courts and the tardy procedure
of the civil courls always comes in our
way and we are not able to punish the
guilty, as we desire.

15.00 hrs,

So, taking this into consideration
we have thought of bringing this Bill
to make it more stringent and by

*The original speech was deliveredin Malaylam.
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enforcing the provisions of this Bill
we will be able to achieve our ob-
jects,

Sir, the lirst amendment is the
summary  tiials Noimally in  the
court it takes a lot of time to carry
on these cases and see that the
guilty aie punished. Therefore, in
order to have an expeditious trial we
are bringing about the summary
trials in this special court.

Secondly, we have made it manda-
tory that if there is anybody who
is commitling this offence, he will
have the punishment for a minimum
period of three months, Formerly,
this provision was not there, and by
bringing this provision it will be a
sufficient deterrent for the anti-social
elements to act in this way.

Thirdly, we have made this offence
non-bailable. Formerly, the cul-
prits would always get out of our
hands by sceking bail and then fol-
low up the cases and the cases took
a long time. Since they are non-
bailable now, it will be a sufficient de-
terrant for these people, for the black
marketee1s and for the hoarders.

One more thing has been added
that the goods will be seized and
sold.  Formerly culprits would al-
ways come to the court with an ap-
Dlication that ‘the goods are perish-
able, they would ra!’. So generally
the courts would permit them to have
the seized goods back if they gave
sufficient securily. But in this case
it will not be pnssible, the goods would
be sold ocut and the money deposited
fn the court,

The~ are the main  provisions
which we are bringing about and we
hope that these provisions will be
able to achieve our object with re-

gard to hoarding and blackmarket-
ng.
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But, Sir, my mind goes farther and
I feel that it is not by law alone we
can check all these things. We have
made laws in the past also, we have
brought about amendments also and
we are bringing amendments even
now. But at the same time we have
to sce our policies also. Some time
back we initiated our policies of pro-
curement, our policies of storage and
our policies of distribution so far as
foodgraing and essential articles are
concerned. So if we have a look
at our policies and their implemen-
tation we find that there are many
flaws. With regard to procurement,
iake for instance, the procurement of
wheat in the last season. What we
find is that in our system there are
certain lacunae, there are certain areas
where the hoarders and blackmarke-
teers always find out a certain way
and play their part. We must pro-
cure every single grain that comes
to the market. Last year what hap-
pened was that people from Bombay
and other areas, before the Govern-
ment functioned and started procure-
ment, had already taken away a good
deal of wheat from Punjab and Har-
vana and the result was that we in
Punjab and Haryana got a bad name
that we could not fulfil our targets.
So it is very important that the pro-
curement system ghould be enforced
in such a manner that we get every
single grain that comes to the market.
It is a policy matter no doubt, whe-
ther you have state trading in wheat
or you have a monopoly procurement
system or whatever system you have
and it is imperative that a country
like India you have to feed 68 crores
of people. How can you do it in the
manner in which you are doing it now?
The hoarders and blackmarketeers
always find a way out and they
create a problem for us

PROF. N. G. RANGA (Guntur):
Make the FCI more efficient.

SHRI R. L. BHATIA: Whatever it
is, it is for him I am only just sug-
gesting it.
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You have to import 1.5 million ton-
nes of wheat from outside, Last year
I wrote to you and to the Prime Mi-
nister that yin America wheat is rot-
ting. At that time there was embar-
go on Russian purchases and China
had not come to the market. I re-
ported io you when I came back
from America that the wheat was
lying outside over {here and is very
cheap. There is a great depletion of
our food stocks. 1 suggested to you
if at all vyou have to buy, it is right
time to buy. You purchased this
year when embargo was not there
and China has come to make purcha-
.ses. Had you purchased at that time
it would have been economical and
your granary would have been full
Procurement could not have been
that bad as it is now. We would
not have gone through all this. Hoard-
ers would not have taken advantage
of the situation and the black mar=
keteers would not have taken this
advantage at all.

1his is your obligation. It is good
that you have imported now and
you have improved your storage
But I am sorry that a man like Shri
Bajpayee objected to this. Some of
our friends are also objecting. Shri
Vajpayee said in Bombay, “We will
tel] the workers not to unload. We
will tell the traders not to sell it
and we will tell people not to buy
it.” To improve the stock position
Vajpayce objects his buying wheat?
Is this his attitude? 1 am glad that
the Minister has imported thig year
and improved his storage of wheat
angd it will be possible for us to feed
back our fair price shops.

Similarly, with regard to storage I
must say that we must build the stor-
age capacity more because last year
and cven a year back I found in
Punjab and Haryana areas lot of pad-
dy had deteriorated. I put a num-
ber of questions. Even today my
question was there and you agreed
that there has been some deleriora-
tion in stock and there have been
losses.

Maint, of Sup. of Essn.
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India is large in size and popula-
tion. We must keep up enough food
and arrange go downs to see that we
feed back our fair price shops. In this
country there is also drought, etc.
Keeping in view ihe over all position
we must improve on this side also.

Now I come to distribution, I must
say to my dissatisfaction that our
distribution system is very defective.
The poor people do not gel essential
articles at the fair price shops. The
poor man goes and finds the shop
closed. Second time he again finds it
closed. The third time when he finds
the shop open, the ration dealer says
that all the stocks have been sold out.
We are getting such complaints. I
know it is not your affair, But there
should be somge liaison between the
Centre and the State. 'When we are
procuring for the people, why have
we given distribution to them? Why
do we not do it directly? We must
improve the situation. People must
get essential articles, You are supply-
ing it. You are making them avail-
able from India and abroad. If it does
not reach the poor people, it means
there is something wrong We ought
to see to it.

I must say that apart from these
changes which we are bringing about,
the provisions which we are bringing
about, it ijs very imperative that we
look into our policies and see if we
can implement to the extent that
people feel s1tisfied. With these woid-
I suppori this Bill,

st Fou FAX AU (FeEr ) ¢
semefa oY, § wwd Awremw 8w
qereg, # UF AR Fi AW HiT AGT
g 2T F7 ;e ¥ fawery Farr
|JEAT § WX ARAR T8 wrE
FIAT-AET H Sr@= 1, gaw! gfea
X ¥ fag sw T ves o A wfaw
o WY myowy =wifgT,  gw A Ay
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SHRI K. T. KOSALRAM (Tiru-
chendur): My, Chairman, Sir, I wel-
comg ihe Essential Commodities (Spe-
cial Provisions) Bill, 1981 and the
Prevention ot Black Markeling and
Maintenance of Supplies of Essential
Commodities (Amendment) Bill, 1981
moved by my ton. friend

Sir, my hon. friend, Shri Parulekar
opposed the non-bailable seclion
severe  punishmenti ete, Though I
demand more stringent punishment
like even death by hanging for the
hoarders and black marketeers of
essential commodities, who are com-
mitting crimes againsi the society and
the nation, the Government may find
it difficult to go that far,

We have enough essential commodi-
ties but we have not got effective

Maint. of Sup. of Essn.
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public  distribution system. In 1978
our Government had formulaled and
implemented the public distribution
system for fourteen essential commo-
dities, The price tags on all the essen-
tial commodities were to be compul-
sorily put up. This enabled the peo-
ple to know the prices prevailing in
differentsparts for the same essential
commodities. Price wvariation was
avoided in this manner, The Janata
Government gave up these things.
Now, the scheme of public distribu-
tion should be reintroduced. It is going
to be an Act. But, implementation
is the question, If the State Govern-
ment is not implementing it, you must
be very careful about that It is a
major thing in thig Bill.

Unless the prices of essential com-
modities are  controlled, no public
distribution system can be effective.
now even in fair price shops there is
no uniform price for the essential
commodities, There isno checking also
of the prices chirged by the fair
price shops. Naturally, this leads to
widespread corruption. The primary
step to be taken by the Government
is that prices of essential commodi-
ties should be fixed and imposed if
necessary even with statutory support.
Then only we will be able to help the
poor people of the country. The Plan-
ning Commission has accepted that 40
per cent of our population is living
below the poverty line. The Govern-
ment knows that the earning per day
of such people is just 756 paise. How
do we expect them to buy essential
commodities for their living at the
prices which change hour by hour.
Soaring prices of essential commodi-
ties are the breeding ground for all
corrupt practices.

I say thig from my personal experi-
ence. I took it up with the Tamil
Nadu Civil Supplies Corporation that
the Agencies of Civil Supplies Corpo-
ration to whom they give kerosene
and sugar sell the kerosene drums
and sugar bags in the blackmarket.
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The Corporation did find that some
retailers were doing this. Inspite of
my repeated demand that these offen-
ders should be prosecuted no action
hag been taken by the Government of
Tamil Nadu to prosecute them. The
Corporation has neither the power nor
the staff to underiake prosecution, I
suggest that the Panchayat Commis-
sioners, Tehsildars and the Police
officials above the level of Sub-Ins-
pectors must be empowered to launch
prosecution as soon as such offenders
are caught. I would even demand ca-
pital punishment provision in the law
which will prove g real threat for
these anti-social and  anti-national
elements,

Sir, I was referring to the soaring
prices which prove an incentive {for
blackmarketing. Similarly, in the
case of cement even the manufactur-
ers are not above this blame, They
are in league with the stockists and
cement is sold in blackmarket even
at the factory level. The Regional Ce-
ment Controller must be empowered
to have a check on the production of
cement. The Tehsildars, Panchayat
Commissioners and the Industries
Department officials are authorised to
issue cement permits, I have been sug-
gesting for a long time that there
should be a check to ensure that the
cement procured under specific per-
mits is used for that specific purpose.
In the absence of such a check, ce-
ment is being sold in the market now
at more than Rs. 80 per bag. A sys-
tem of such a scrutiny must be evolv-
ed and those who are found not using
the cement for the purpose for which
they got it through permit must be
prosecuted and deterrent punishment
should be awarded.

Sir, I demand that the State Govern-
ments which do not implement the
Essential Commodities Act effectively
must be taken to task. Though the
Centre supplies wheat to Tamil Nadu,

Bill and Prev. 4:73
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the Tamil Nadu Government is al-
ways telling the people that the Cen-
tre is not supplying the required
quantity of wheat to the State.

Similarly, the foodgrains supplied
under the Food-for-work programme
are also not being properly distribut-
ed to the workers. There is wide-
spread rumour that the foodgrains are
being given to the party cadre.
These things must be looked into by
the Centre,

Unless the Government of India
evolves a price control mechanism, at
least for the essential commodities, it
will not be possible to successfully
implement any distribution system.

For example, frequently the tyre
manufacturers are allowed to increase
the prices of tyres. It has a chain re-
action resulting ultimately in the in-
crease in the prices of essential com-
modities. If petrol and diesel prices
are increased, it is reflected in the
price increase of vegetables and other
essential commodities because trans-
portation cost increases How do you
break this vicious circle and ensure a
stability in prices of essential com-
modities? The hon. Minister must
think over these matters seriously,
and formulate concrete steps to con-
trol prices of essential commod.tics
and also for effectively distributing
them, Thank you.

wrard W 3w (HORT)
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*Expunged as ordered by the Chair.
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g TAELIFT T FFS ¢ | KL A AW
g

SHRI N, K. SHEJWALKAR (Gwa-

lior): Siry, I have a point of ordder.

(Interruptions)

MR. CHAIRMAN: Please sec Rule

No. 353 of the Rules of Procedure, I
will read it oul for your benefit.

“353. No allegation of a defama-
tory or ncriminatory nature shall
be made by a member against any
person unless the member has given
previous intimation to the Speaker
and also tp the Mijnister concerned
sp that the Minister may be able to
make an investigation into the mat-
ter for the purpose of a reply”.

awiqfy wgrea : & oy o7 goAr f
qa TR AgAF

wrard WA 3 TE AW ¥ 4R
agt W< 3B E—
feq & oy wer 93, w7 & T ¥/,
o R T o g we F faew ¥

ag u< & far g F Y "qvr A
R, FAAFFFCRE |

|NTQA WED WY wAC A A
q

st gEacaan wifem (I) ¢
g & faens qaf o A w4 § 1

il wgRY @ WO wqq W
ad

wrard werere ¥y ;9w A X @
g T FE @E |

(e7mara)

avnafe @y sads S,
AT AT TR G AT FIQ( AR T T @
Tfed |

*sExpunged as ordered by the

Chair.
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FgA g 7 o T Al W Fg
gFy g, Afpd A T HfisT )

SHRI N K SHEJWALKAR That
should be expunged

MR. CHAIRMAN" I may pomt it
out to you that I was the first person
to take i1t up; I will go through the
record and do the needful

wiard WAty 3w 3w faa &
w FY oRET Y Fw g, Ifwy gA
WA FIN T R WY I3 §, Aw
wiwr &r S 984 ¥ ST
Y WieaTae ¥ oy ofY §3 § | wofag
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was F TF R AT T, I3 FA FY
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ng af Y, A o g qurgt ®
wrat #r w30 feqfe Y 7 g7 &40 ¥
Freor At e, Wik T fray faw
@ 9, ¥ AT qg B wAY fway
qT g= € §, i 2 o frdfaa
Fre F1 Tard far war g ) (avaena)

wanfe wgven : fes-frad =
war fax

wd Wiy [ qg WA
whfeg & oft & e "dar v 47 qgor
wgr §, W wY e ¥ frawr g ¥ a9
witg wwm &1 RE e SRl 92
wiw wr ot 1 TEfAg W W @
A TEgE § W
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ST, Hd- AT T IERT THTT TE7 |
s 2T A o r, wET e #:
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am|r X7 fZEr arm, fE Ay w
g (AT IC | T AMITT Axg F
Fraw WA TH A W OTAE T
T g ¥ Eigm R Y ww
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TR HEH A A TEATE |
AT AT 9EX WY AGT M4 AT W
oW W i grE 0 gR 9 A9
¥ @R AT N F TSI
8, NF wroF wd hr weawar g
g g faerr sk gardr gfee, wet
Wt IAF 9a1 F#aT §, § 92 S &
qFEH o WqE  ®X W E |
78 ¥ Astareg aw § far s @ @,
arfe fody t =rd frerger 2 @) st
¥ wmfrgmay Efr e @
Y ATFCIWF A T IPW
et 3 M ara ¥ § WR IREY
AT FTOGAT § 1 IEIN G TEY &
qi &t g e § 51§ e gere Tw
| W7 IE WS qET §
W F@ A § A A B ooed @
IR & AIFT 77 @ & fAndy
gifedt @ ®F @t @ T4 A
B T 4 A FGEI T AT )
MF ITH I BT frarer Frne gar
¢t TAereEfered Yarw W ¥
fearcfand & sw & fv o o
WA-B74EAT T §§  GETAT § | AT
a6 drgfed s qach & 7 —
gg arfem wwEr § fo Seammd at
afr & goaeg § 9k woR v &,
§ Ig6r qmar gy § a1 A& )
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¥ SmEET g1 gfes s afETa
WAr T #, TOY T O
qrsiAT WE T & o B a0 oA e
vy fre gu wer & A # e
FN FATCAT, FAET  FAAT TR fouT
W | A Ao IR AW
At Wik gel AT AR 5y Gar
TR I @R w5 o wgiagt -
T P AT EET Y 1 A
HEET W w@ar 3 T Sy
T W qar ®ANT G O A9 G0y FT
¥ #m <& gu & In w7 oY gaT @ )
FEr NS frg 57 aweg & 95 @ WY
9T g ST | dy AT T,
SRR G AR TR RS el
A wa@ oft wE v d, fae s
T fw qw F fww Awars vy
T o @ fod atg e ¥ amt ¥
T AT § /XI5 & A0 FIAT
F METFATTHGTRE |
WAl T ETA F HraAG qAr oA yor fae
I fogr &, S T ged A wTad
F@TE | H T

st wWniex w; (Wyadr) - wwfa
AiRE, ag o fudaw ey g0 W
® gO9 §, wWewms Gl & A
¥ oY deT qor & SeA X R
¢ SR § e & awRer W
Iyerfer %Sﬁrﬂ'?‘jmﬂqra" qar 2t
T T T e R da A
aFT, ow feafa § swen: awme &Y
W 3§ FE FAEE FT MEwEET
Tt gy 1 waz ol feath g A
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15 9% 3 agr T 2 ®¥ 3093 ot
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WX g TR ¥ W HAT 9T Wy
foelt < Y e s € ) &7 W
T FHS w2, F7 W DAY A A g
FLEA NA Fwar 9 & &7 qaWety
;W F FAT A woR F18 FIrAgw
feor fa fimem dife war dar v -
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1448 LS—16
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o wr &1 A wgm 5 s wAy
ot ta T * awE WA 5 3w
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or q@fr 38 ¥ WX gER I

¥ ®|@r ww e 7
g7 foaar i ¥ €H? w1 W
AT T IH Toq #Y ITEY ¥ I ¥
& @ awwar @ Agr W awy
?? wr fedwr ¥ A wwg
TAT EATT FH AT 4« | AT 97 7
oTe a@TE T F Ay w7 frare
T g wgA ¥ adr fgema #r sew
g e 3 Sramnrd ¥ fasmw §
FaYfe wgr % wgME wrawH ¢,
frewr arr & a9z & 99y, 80-81
F woe & gwy, few et off ¥
FgT a7 o AT wedr A A

S WA & ¥ &g
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110 & WA FEATH F@
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TweAr widw wien wwr ¥, gfva
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TA AW T e
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FIAR FEH FT Ied¥n g@r v
R UL AAE AT AT AT
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asr & a1 7 {); AfwA Fawe A
 amEwwd § o ) § 9@ A
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@ g oo A v atm fa
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TEMT TIET F TO T TH NFAT
qr fise A fasre waT T2

EEH AT E T IW H m-w

| THr & T,
gAY W gEw w@rA famar ¥
o g@r # fer 2 wwd g9
YT 9¢, qfr waeqr gv, fa=iw
wear wfgq | T Fw ¥ qarEE!
snreay fza-fafafer agga & <@ &
Wit ag wmm  wwEr  FY faeed
# Fma g7, fogy o 8o w-
¥y W® AGIE 8T TR & TIA Bl
®E ) Y wed stEEYA ¥ ag
wfamr #1 § f& g w@  w=AT W
TR WA, kg AT aw ¥ awar
N FEAAEA HWIT W TEEEA A

Six croresg children are not going
to school because their parents cannot
afford to send them to primary school.
These children belong to poor families
the harijans, the scheduled castes,
the scheduled tribes, backward classes
Their parents prefer to make them
domestic servants because of their
weak economic position. The child
earns Rs, 30 to 40 per month
Therefore, he will be able to earn his
dal and roti. This js the situation
It needs a very serious consideration
of the entire socio-economic policy.
This kind of a Bill and this kind of

Prev, o,
Maint. %:;ﬂ of Eeen. =
Com. (Amdt) Bill

an Ordinance is not going to control
the parallel black econpmy in the
country nor it is going to be an efiec-
tive instrument against black-mar(
keteers

With these words, I think that the
Government should reconsider these
megpsures,

Nt ogw ww wmr (97SY)
awsfa agka, s W™ fea av
feewoa &1 @y ar @t & @l
A fRamr #Aar€ gk ag § wAAR
i wd@t N F ar feamr wwar
i fo o qam & war oAt oa
AT F | A & &Y 7 gaT & 7
09 An & A T § WK IR
2&T W WA ¥ | WAHEIT ATHAT @
(Swaqua) . .. .ZATHATNE §9 aF
¢ ¥fes sar & sec fam W&
zg # vefalaes s@r @ 7 1955
F3Z TR A9 FOAT RmA H9-
fedta Oaz HIT IGTT WHE F7q 99
n | F ArgM AT, sga weWT qfw
f@a & =& s § "= w6
®F gfwrm & § Wy w am

1642 hrs
[SHR1 CHANDRAJIT YADAV tn the Chair]

qegar 3 f# SO0 WEA AR
arg famar @y s41 39 TR ¥ aadiH
et 7€, |1 TH WHTT @ WA ATy
5T 7T 7 o e §1 YWy
gReft ? wHiT @ 9w § WO
fead 1M & wn & 7 I wEW
mME § I§ FA ® wada frad
AW IFE AT R/ KT BT WAT
& wron fead Y we W ?

qm[w ¥ ®wWlw G NEAT E,
&ﬁ'ﬁﬁl’!ﬂ'wg o783 GHAT
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AATAT PTAC? TF ALY IM wTAX
A% feam & ot § fs = s
dar & o fidi & wher
qeir § 1 feagr o ¥
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AEET fFar we wfgwar o1 faad
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[ aq 37 FWATY

w«s‘lmﬁuﬂth Wt
war & fn sadr firedy gema °@r
a1 #@f 7 wafg & g fe agsh
L ICCE U Cic B B
wrfaorr car & Swer we fEC @
famz #IT | WY A wHT W
Fr goT T A q7 AfwWA ww
ey wg fear fa @a w6 A
aar & S )

gy A (7) ¥ wmieedEe
frt & | @Y & WA ATARWEA
w far =Wk fwx ag sz fear
fo wwe  waaeT X orie 3 faar,
forad form agsr wrfasts ar fa q&-
ferar uarfdy % g wdeT s
awdy €Y, AfWT Hg A €T 1@AHE
g Iuw g wAF B AW | Far
w7 et § favams searaigd &
ar A8 sy Sfefrat a1 famare §
v A~ YR TR JIT IFAR AR
AT AT & ) %@ 9 W WYET
e AT TUEY | WX S A
st fwr & wud Agwa 6 ()
® wov agr § ¢
In Section 6C of the principal Act—

for the words “any judicial
authority appointed by the State
Government concerned and the
judicial authority”, the words “the
State Government concerned and
the State Government” shall be
substituted.

weare fadr ot qrEf &Y &7, 2w
s@fgdr, oeiegfer Wi dfvsme
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Bill and Prev,

Maint. of Sup. of Esm.
Com. (Amdt.) Bill

They have said in Clause 5:

....in sub.section (1) for the
words any judicial authority ap-
pointed by the State Government
concerned and the judicial authgrity
the words “State Government con-
cerned and the State Government”
shall be substituted.”

T A fag : wT ¥ 3T IR
fasar & 1

o} quAR Ivar : ug faegw S
am § | and  wgr far ady, vg S
¥ & oAfas wE wiF, T A
AR AnE fower ¥ ag @ urag
nn @ IR # wAfeg fa sdfm
F) BT 3% $feq ST amar Tifge | #
#gar wrgar § fa an q@fid
gST HT AW %1 QraT AT WA ¥,
38 ¥ Ay fasre sfog w1t 7@ @1 ag
WM AAT AT T LT &, 96 AN HF
¥ AT | yed Fawa—7 ¥ niwhe
3 AMQ 1T FET @ § frow W
wATHT HAT F4T AEQ 91 | BT $7
-7 T FgAr §

Clause 7 of the Bill reads:

“In section 7 of the principal Act,—

(a) in sub-section (1), the pro-
viso to sub-clause (ii) of clause (a)
shall be omitted;

(b) the proviso to sub-section (2)
shall be omitted;

(c) the proviso to sub-section
(2A) shall be omitted;....’

& AT ST 7 3w & § g Ind
HHT FTT BT T 7T § 7
Og MM F &7 1955 FT @R § |
qmﬁa"t N mAT F@&
m&mzﬁmt

Now, what is the proviso they want
to omit? The provision the principal
Act reads:

“Provided that the court may,
for any adequate and special rea-
sons to be mentioneq in the judg-
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ment, impose a sentence of impri-

sonment for a term of not less than
three months” _

In the case of proviso to sub-seclion
(24) it is six months.

I8 ¥ R I gAT 41, TOF Sy
adl far &, Afwa TEF iR =T
% wifew Y | UF  wEEdE WM
fagr e wdtot At @& s@ | € A
rgar § fF soist ¥ faam sl @
& 1w 7 %7 frar.

“,.or are qualified to be appoin-
ted as judges....”

What do you mean by ‘are quali-
fled..’? Why not: “Every such
Board shall consist of three persons

who are, or have been, judges of
High Court, and such person;»ﬁﬁ:’

be appointed....”?

38 T H T o T o &0 ®T foar
AICIHA FTGIE 1 78 A7 F % 37
FE ¥ war g-sm-gr-rnfaede
Farfarerées ag W19 & &41 g2 # 1 Hifwrer
F | St UgY W F-ANE o Fhe
HTE 9o HIT FAFArerEe g o owie-
2w | AfFA w9 F wrEfer mrwr g,
go aff | A fr-faa-dawnEe
aw et | Fee 5 ¥ araSawT SRy
#T fear W Arq-R¥FaIRE TR
¥ ae w0 e #1 fear ok vl
ZTAT FX & 12 WY ¥ I F4 F YA
w1 fr N arer as +Y g7 & TG |
F wre & $gAT gt § B wre ¥ 7w
gwr # wede fear &, v @@ F
gt 9T ¥ L wrFer ey § 91 99 W
A7 7y wewad avr gY | ME sy
70 QIS WT §, B ST QT FTaT §,
NI IR TS I 0w H
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SHRI CHITTA BASU: Sir, so far

the intention, the objective of the
gill in dealing with the blackmar-
keteers and hoarders are concerned,
I think there cannot be any differ-
ence of opinion, But, Sir, I am inclin-
ed to observe at this stage that by
this amendment, Government propose
to include certain special provisions
and a few categories which they have
prescribed for the special provisions.
They are:

1, there should be a provision of
special courts;

2. there should be a provision for
summary trials; and

3. offence should be non-bailable,

These are the special provisions, Let
me make this submission that the
amendments, by themselves, cannot
really fulfil the object of the Rill
The object of the Bill and the Long
Title is "for dealing more effectively
with persong indulging in hoarding
and blackmarketing of, and profiteer-
ing in essential commodities and
with the evil of vicious inflationary
prices. .’ Sir, you woulq notice that
if the phenomenon of inflation has
also been connected with this 15 it
possible to fight back the inflationary
trend, the rise in prices, by this kind
of amendment? I am sorry to say
that if we have to fight back the in-
flationary trend, then some special
economic policy, special economic
steps are required which could check
the inflation.

Sir_ as I have told you earlier, these
amendments, left by themselves can-
rot fulfll the object of the Bill. You
nave rightly pointed out that this Act
was in force from the year 1858 or
1955, Hag there not beén any incréase
in price after 19567 There has been.

So far as Prevention of Blackmar-
keting Act is concerned it had been

passeq earliey and we have Bedn told °
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that there were 843 arrests or deten-
tiong under that Act, It has also been
said that 3,746 searcheg and seizures
took place last and so far as COFE-
POSA is concerned therp were 354
detentions, Don’t misunderstand me
but these facts do point out that
merely by these measures the price
rise cannot be curbed, On the con-
trary prices have gone up. Therefore,
it is not only the question of legisia-
tion or amendment, some other mea-
sures are required if we are to deal
with the price rise..

For example, you cannot
price rise unless you have a wide
range distribution system of essential
commodities and you cannot have an
effective distribution system through
public channel unless you have got
physical control over the commodi-
ties. What is happening today is .hat
under the name of public distribu-
tion system you have got no physical
control over the commoditlies which
are essential, Commodities are not
being supplied at cheaper or fixed
rates through those shops because
you have no physical control over the
commodities. Therefore if you want
really to meake public distribution
system successful ang effective it is
necessary to have physical control
over the essentlal commedities. I
know the hon, Minister will be
angry with me whereas I reiterate
my position that unless you take over
the wholesale trade of essential com-
moditieg all talk of effective distribu-
tion svstem is going to be ineffective,

Sir, even in the parent Act thgre
was provision in Section 6A whereby
Government can statutorfly fix prfdes,
What prevents the Government from
fixing the prices of essential ¢ -
dities statutorily and then geeing that
the prices are not brought up.

Sir, a proposal has beep made by the
est Bengal Government, naniely,
there dhould bea 8¢ of fotirtéen ellin-
tlal commodities aind the prices of thiose

#

curb the’
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fourteen essential items should be sta-
tutorily fixed all over the country’ and
there should be Civil Supplies Corpo-
ration with an element of subsidy from
the Centre ang they should see that
these essential commodities are dis-
tributed to the consumers through
fair price shops. (Intérruptions) TYou
cannot curb the prices if you go the
IMF way,

17,00 hrs,

The World Bank asks Yyou to
reduce the subsidy. And you tell
them, yes we are going to reduce the
subsidy, But may I tell you this?
By reducing the subsidy the prices can-
not come down, It ig the IMF and
the World Bank which prescribe that
subsidies should be reduced and if ne-
cessary abolished altogether. They
say that there should be ban on stri-
kes and you have agreed to that. But
I am not discussing those things just
now. I say, if you have really bona-
fide intensions, there should be a re-
versal of this policy.

It is my demand that Government
shoulg not only strengthen the pub-
lic distribution system  but they
should statutorily fix prices of essen-
tial commodities, I have already
mentioned 14 items, There should ke
Civil Supplies Corporation at the
State Level which should be estab-
lished with an element of subsidy.
The State Government should be al-
lowed to distribute them +to censu-
mers at cheper rate. There should be
differential price rate; for the poorer
sections of the community the price
should be lower, Agricultural work-
ers ang weaker sections of the com-
munity should be able to get food
articles and essential items at cheap-
er rates. I feel that unless that poli-
cy is pursued by the Government,
these kinds of ' piecemeal amend-
ments will not achieve the objectiv.
€g in view.

My last point ig ‘this, My ’friend
Shri M, C. Daga has also pointed out

1446 LS—1T7,
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about this, There ig a deliberate at-
tempt at aboilition of the judiciary at
every step. Wherever the word
‘Judicial authority’ is mentioned, the
proposed amendment says, ‘It will be
substituteq by State Government’, as
if the judiciary is the vilain of peace
or the culprit in the entire set-up.
The parent Act provided that the
judges should be sitting judges. But
now you want to substitute by a
single person sitting court, And who
will be the judge? Any lawyer be-
longing to your party having 10 years
experience of practice in any High
Court can become Judge of this Spe-
clal Court. Thig is an indication of
your partisan attitude and partisan
interest, You want to go to the exient
of removing the judicial control in
thig entire set-up. You want only
your partymen to head these Special
Courts, I feel that such kinds of laws
will be misused and abused. What
you should do is that you should
bring about a major shift in our eco=
nomic policy so that the prices can
come down and the consumerg can
be assureq of supply of essential com=
modities at cheaper ang reasonable
prices, With these words I conclude.,

awfy wEEa ™ Y, v 9
# A7 &, T A G aAry )

& freen<t wre sarw (WieaTeT):
gola wema Nt faw wmdm Far
TERG FET I Nega frar &, swer &
wWma F@T 19T W H A xw
gqiiwat & S X § § ave fadgw
FEA )
=

™ § o A ¥z & e xa¥ o1 dar
graura wet fwar war g & & o
897 u< ¥ feasr gmm o saar
g, dvsad MR @R < IaF faars
oy Y gFar § 1 wae wd fafsz @
vgaT WA @ § . 9es g war
wEeqT FY AT & ? e e A WY
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SHRI RATANSINH RAJDA (Bom-
bay South): Mr. Chairman, 8ir, the
avoweg object of the Government is
{0 make the Acl as stringent as possi-
ble and to take harsher action against
the anti-social elements, blackmar-
keteers, hoarders etc. In the Govern-
ment’s view some special provisions
are required to meet the current in-
flationary situation and that they
want to curb the anti-social elements
indulging in hoarding and black-mar-
keting, as I just now said.

But, Sir, I am very much surpris-
ed. Since 1955 the Governmeént is arm-
ed with full legal powers, but unfor-
tunately the anti-social elements, black-
marketeers and hoarders are having
their ficld day and all the attempts of
the Government have gone phut.
What is the root cause, we should
ask ourselves? Any sane person will
be the last man to say that no action
should be taken against black.mar-
keteers, anti-social elements and
hoarders. I woulg like to submit that
the Government is passing the buck
on others and make their scapegoats
for their own failures. Sir, had the
existing provisions of law been fully
exploited and utilised in a very hon-
est manner through the Government
machinery, I think the blackmarket-
ing  hoarding etc., would have been
the matter of the past, But unfor-
tunately, the failure of the Govern.
ment to curb all these is because of
the Government's wrong economic poli=
cies. Inflation i not due to anything
else, but due to the failure of the
government’s economic policies,

Sir, the Government’s machinery
at the lower rung is very corrupt.
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There is also g hand-in.glove rela-
tionship between the big sharks and
the treasury benches. ~ All those big
sharks go scotfree and wrong type of
people or small fries are netted in.
It iz they who have to suffer.

Therefore, 1 would like to ask the
Government whether they are very
serious about it. Whether they have
got the political will to implement it
ang to bring to book all thnse anti-
social elements, blackmarketeers and
hoarders? Sir, I have my own doubts
about the intention of the Govern-
ment as far ag this aspect is concern-
ed,

The time at my dispqsal-is very
short. I had made a long list of the
entire history of how this has hap-
pened.

Sir, the trading community in this
country hag got some reasonable ap-
prehensions on this, I am not talk-
ing of those blackmarketeers or
hoarders, Here I am talking of
petty traders. The staff at the lower
rung get hold of those petty traders
and make them scape-goat. They are
after their blood. Simply because
they have not mentioned the prices
on the notice-board, they are victi-
mised

I think this Government is making

& show, This Government ig not very
serious in solving the problem of in-
flation  in bringing down the price-
line, in bringing to book all these
blackmarketeers, hoarders and anti-
social elements,

Under the circumstances I would
like to request the Government to re-
fer thig to Select Committee, That is
the only way to make it a foolproof
aystem, Otherwise it will be very
difficult for you to cope up with ihe
aituation, So far you have miserably
faijled and you will fail again.

Y oo e ot ( Frafa )
T AgEE, AT W -
o T @ oK wgng g fdEe
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The Minister will reply to the de-
bate tomorrow.
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